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Ceatrilmtioa o£ Watel' and Power Co•• 
Hltaacy Servlt• Lt•. ta trrtcatioo 

mana1emeat 

•997. SHRI C. SAMBU: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) whether any initiation In regard to 
Irrigation Muagemcnt and Trainmg Pro-
ject Programme has been taken b) the 
Water and Power Consultancy Services 
Ltd. (WAPCO); and 

(b) if so, the details thereof? 

THE MINISTER OF WATER RES-
OURCES (SHRI DINESH SINGH) : (a) 
and (b) The Water and Power Comuhancy 
Services (TodJa) Limited (WAPCO)'s has 
signed aa agreement with the Central 
Water Commission to provide consultancy 
s,..rvice5 in the areas of trairuog. adaptive 
research, acOon re~earch on OfH'ralional 
systems, technology transfer, development 
of trainina materials and manuals etc .• to 
the CWC and to State Water and Land 
management Institutes and other technical 
institutes uoder the Irrigation Manaae-
mcnt and Traming ProJect. 

Steps to impron the woakiag of 
N.T.C., New Delhi 

*998. DR. V. VENKATESH ~Will the 
Minister of TEXTILES be pleased to 
state : 

(a} whether Government ha~e taken 
fu!ther steps to Improve the working of 
the National Tutile Corporation Mills, 
New Odhi and 1ts subsidiaries; 

(b) whether its earlier efforts in that 
regard could not acb1e\e results ud am· 
prove the profit earning capacu1es of each 
of the uniu/m1lls; 

(c) if so, the facts and details thereof; 
and 

(d) the corrective measures taken by 
Uaioo Ooveromcat thereon 'l 

THE MINISTER OF TEXTILES 
(SHR:I RAM NIWAS MIRDHA) : (a) to 
(d) Improving the J)erformance of textile 
mills under the NadonaJ Textile Corpor· 
atioa is a continuous proceu. The impa~ 
or such measoree ia reviewed and fresh 
meaaurea are IJ&ken. NTC baa not boon 
able ro contala its Jones mainly becaaH 
of the inadequacy of investment 1a moder-
nisation, lack ol working capital funds, 
It~ rise in the prico of cotton. NTC 
bas formulated freab turn-around atrateo 
based on selective modernisation with the 
help of iMtitutiooal finance amalgamatioa 
of units, cloawe of uneconomic actlvitie1, 
etc. 

Rebate to farmers on loans for Irri-
gatlooal purposes 

•999. SHRI MURLIDHAR MANE : 
CHAUDHARY RAM PRAK-

ASH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether there is any proposal 
under cons 1deration or Government to 
grant any special robate to the farmers on 
the loans taken by them for the irrigat-
ional purposes during the current year; 

(b) if so. the details thereof and the 
nature of rebate proposed to be givc:n; 

(c) whether Government propose to 
extend this facility especially to the farmers 
belonging to the tribals and backward 
classes 1n Orissa aod provide them interest 
free Joans for this purpose; and 

(d) if so, the details of the proposal 
and if not, tbc reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFA-
IRS IN THE MINISTRY OF FINANCE 
(SliRI EDUARDO FALEIRO) : (a) lo 
(d) Banks provide investment credit to 
farmer• for minor irri&ation purposes at a 
concessional rato of interest of 10% per 
annum. Unde.r a centraJly-apo.nson:d 
Scheme for Assistance to Small and u.rp. 
nal Farmers for incrcasioa AsriculturPI 
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Production, sub~idy to the extent of 25% 
for sma 11 farmers, 33-1 /3% for marginal 
farmers and 50% for tribal tarmers is 
admlsstbte for individual minor irrigation 
schemes. Another centrally-sponsored 
schem~ entitled 'Encouraging irrigation 
through the use of sprmklers/.dnp system, 
bydram1 water turbines, man. or animal 
operated pumps' provides for subsidy to 
the extent of 25% to small farmers. 33-1/ 
3% to marginal farmers and 50% to be 
small and marginal farmers belonging to 
scheduled castes and scheduled tribes for 
instalhtion of water s:avmg devices for 
irrigation. There is, however, no propo11al 
to give interest free bank loans to farmers 
for irrigation purposes. 

Innstment by financial Institutions in 
West Bengal 

9898. SHRI SANAT KUNAR MAN-
DAL : Will the Minister of FINANCE be 
plesed to state : 

(a) whether it is a fact that various 
all India fina1cial institutions have 'dis-
criminatory' investment pohc•es for Invest-
ment in West Bengal ; 

(b) if 10; the reasons therefor; and 

(c) the corrective measures Gevern· 
ment propose to take in the matter in 
view of mounting unemployment in West 
Bengal ? 

THE MINISTER OF STATE IN THE 
DEPARlMENT OF ECONOMIC AFFA-
IR~ IN THE MINISTRY OF FINANCE 
(SHRI EDUARDO FALEIRO) : (a) to 
(c) All India Financial Iast1 1utions do not 
adopt any discriminatory policy for exteod-
ina financial usistance in any State. State-
w1se distribution of assistance of financial 
institutions depend9r upon the number of 
applications for viable projects originating 
from different States and, inter-alia locati-
onal decisions of entrepreneurs. Locati-
onal decision• of entrepreneurs in turn de-
pend upon factors which lac'ude avtlablfi. 
ty of •killed labour, power and other 
infrastructural facihtiea. 

With a view to encouraging industria1l· 
satiC'n in specified backward areas, institut-
ions provide fiaanc1al assistance on con· 
cessional terms to units set up in the 
backward areas. 

Cases or Tax-evasion 

9899. SHRI MOHANBHAI PATEL: 

SHRI CHINTAMANI JENA: 

WiJl the Minister of FINANCE be 
pleased to state : 

(a) the number of tax-evasion cases 
pending before the different courts at pre-
sent: 

(b) since when these cases are pend· 
ing; 

(c) whether Government propose to 
set up special courts to deal with tax evad-
ers more effectively; and 

(d) if 10, the details of the decision 
taken in this regard 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI A. K. 
PANJA) : (a) and (d) There arc 4711 
cases of anti smuggling and Central excise 
evasion pending disposal before different 
courts-the oldest one pending since 1961. 

(c) and (d) Setting up of Special cou-
rts is done by the State Governments. The 
following States/Union Terrllones have 
set up special courts for trial of economic 
offences. 

Andbra Pradesh 

Bihar 

Karnataka 

Kera ta 

Madhya Pradesh 

Orissa 

Rajas than 

Tamil Nadu 


